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Write the required particulars only on the flap p‘nﬁ;ﬁcd an the top of “Question paper-cum-Answer Book”; and not at any other plac
Do not write any mark of identity inside the “Question paper-cum-Answer Book” (including paper for rough work) i.e. Roll Number,
Mame, Address, Mobile Number/ Telephone Number, Name of God etc, or any irrelevant word ather than the answer of question. Such
act will be treated as unfair means. In such a case his candidature shall be rejected for the entire examination.

A candidate found creating disturbance at the examination centre or misbehaving with Invigilating Staff or cheating will render him
liable for disqualification. He shall also be liable for penal action under The Rajasthan Public Examination (Prevention of Unfair Means)
Act, 1992.

The question paper is divided into two parts, A and B. The number of questions to be attempted and their marks are indicated in that
part.

There are Twenty {20) objective type guestions in Part “A’ of the question paper cum answer book, each having four (4] alternative
optiens. Candidate should clearly indicate the correct answer of objective type question in the box provided against each option by
mark of correct ¥ and not elsewhere. Only one answer is to be indicated for each guestion. Marking of more than one answer would
be treated as wWrong answer,

The answers of the questions in the part ‘B’ should strictly be written In the space provided below guestion and not elsewhere,
otherwise, such answer shall not be assessed by the examiner,

The candidate should not write the answers beyond the space prescribed. No Supplementary Answer Book shall be provided in any
case.

Attempt answers either in Hindi or in English, not in both. Specify an option by ticking in box of medium of answer on the flap.

1n any question, if there is any discrepancy in English & Hindi versicns, the English version is to be treated as standard,

In case the Question paper — cum Answer booklet” is torn or not printed properly, bring it to the notice of Invigilater for change or
direction, at earliest otherwise the candidate will be liable for that,

Possession of any electronic device is strictly prohibited in the Examination Hall.
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Part A - w7 3

Objective - IR

Attempt all the 20 Questions. Each
TIET 20 Wl @ I | TP U BG 1 3®

Question No.1.

"A" has in his possession several

intending to use them for the purpose

Marks/3@ — 20

question carries il mark.
I

seals, knowing them to be counterfeit and

under Section 466 of the Indian Penal Code.
Which one of the following is a correct statement: -

(1} A" cannot be separately charged for possession

of each seal under Section 473 of the Indian Penal Code.

(2) "A" may be separately charged

of each seal under Section 473 of the Indian Penal Code.
(3) "A" has not committed any offe

charged.
(4) None of the above,

e & 9 B due v 2o

for possession
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Question No.2.

Any, court may take cognizance of an offence after ex
if it is satisfied on the facts and circumstances of the

(1) The delay has been properly explained,
(2) It is necessary so to do in the interest of justice.
(3) The State Government has given Iinstructions

for taking such cognizance.
~ (4) In 1 and 2 both the conditions.
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Question No.3.

Identify the wrong statement:-
(1) In every trial before a Court of Sessions,
the prosecution shall be conducted by a Public Prosecutor.
(2) If the accused pleads guilty, the Judge shall record
the plea and may, in his discretion, convict him.
(3) When the examination of the witness, if any, for the

defence Is complete, the prosecutor shall sum up his
case and the accused shall be entitled for reply.

(4) After hearing arguments and points of law, if any,
the Judge shall give a judgment and in the case of
conviction shall pass an order of sentence simultaneously.

e e 3.
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(4) T89 IR RAfR—vwm ol @ 8 @ uvER <A
Al # Fofa 2 sl Sl 89w wr @ wy
8 TverRY ke & |

Question No.4.

Two courts subordinate to different High Courts have taken cognizance of the same
offence. The question that which one court shall try that offence, shall be decided
by:-
(1) The Supreme Court of India.

(2) Any of the High Court.

(3) The High Court within the local limits of
whose appellate criminal jurisdiction the
proceedings were first commenced.

(4) None of the above.

e HeE 4, :
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Question No. 5.

In cases tried by a Chief Judicial Magistrate, the Magistrate shall forward a copy of
his findings to:-

(1) The Collector of the District where the case was tried. _—
(2) The District Judge of the judgeship concerned. [l
(3) The District Magistrate within whose local jurisdiction the
trial was held. ]
(4) The High Court to which the Chief Judicial Magistrate
Is subordinate. ]
W e 5,

W A R e qen e wfnge grr R mar 8, Yu aRwee oo Py
ol uftr spifie o -~

(1) 59 ford & foremdier @ st @ #F @ fawre fear w4

(2) og forer =arade & e <ararhe 211 ]
(3) 99 e qvesmas @ R wirt sftefitar & S
ferameor fasar Tar B [

(4) 9= e @) e afe s @ ge e sRe 811 [

Question No. 6.

It is within the knowledge of "R” that "Q" Is hiding himself behind a curtain but "S”
is having no knowledge of it, "R" intending to cause death of “Q”, induces “S” to fire
at curtain, “S” fires accordingly, resulting into death of "Q". In this factual
background which statement of the following Is correct:-

(1) "R" has not committed any offence,

(2) "R" has committed an offence of culpable

homicide not amounting to murder.
(3) "R" has caused death by negligence.
(4) "S" may be guilty of no offence.

Jog O

WeH HeEA s,
"R"aa’lwmﬁaﬁmwﬁrtﬁs'q"#mmﬁﬁﬁﬂgmﬂmtw*swﬁ
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T4 e e ¥ e A W e geve w5 8-

(1) "R"™ $1§ srgwrer wa & fvar |
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Question No.7.

"A" Is owner of a Stud Farm, where water supply service Is available to have
drinking water for horses. “B” diverts the flow of water supply towards his
agriculture land knowing that it shall cause diminution of the supply of drinking
water to the horses. "B” commits an offence under:-

(1) Section 428 Indian Penal Code.

(2) Section 431 Indian Penal Code.

(3) Section 430 Indian Penal Code,

(4) Under Prevention of Cruelty to Animals Act, 1960.

We e 7.
& UF JEauen H W 8, wel °rel Y e ¥ SeweE ¥ar 9ves 2 T 9
SIS WAl B HATE B 98 W g1 o0 6 s uiet @ Yo ¥ of sl @,
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(1) €N 428 MY €98 Higar |

(2) =Tl 9T 431 IRAG gvS Wk

(3) A= G 430 ARG gV iR

(4) F=Tfa uy mwan e s, 1960 )

0000
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Question No.8

In presence of his wife "B", A" causes a grievous hurt by a knife to “C". "B” washes
that knife and hides in her room with intention of screening her husband from legal
punishment. "B” commits an offence described under:-

(1) Section 203 Indian Penal Code.

(2) Section 206 Indian Penal Code,

(3) Section 201 Indian Penal Code.

(4) Section 212 Indian Penal Code. ,

U000

W9 AT 8,

I ool @ SoRufy &, o @ gW W @ iR Sl e e
gf @ W gue W iR o @ avm 9, Ui B SN A0 I
T A frw g # aftfa s e &
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(2) =l €T 206 AN <€ wfegar| ]
(3) =Tia 9T 201 ANGG gvS Wi | ]
(4) ST G 212 AN g8 i | ]

Question No.9.

"B" a married woman voluntarily indulges in sexual intercourse with the consent of
her husbandwith a married man “A". “A” is guilty of:-
(1) Adultery
(2) Rape
(3) Abatement
(4) None of the above.

jooa
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Question No.10.

Section 27 of the Indian Evidence Act, 1872 applies:-
(1) When the person giving information Is an accused

but not in custody of police officer. L]
(2) When the person is in custody of a police officer, but
not an accused, B
(3) When the person is neither in custody of police officer
nor an accused. 1
(4) In none of the above, | =
W ST 10,
CIEGIE Eﬁﬂﬁlﬁﬂ;{ mnfﬁ:ﬁl 27 HI"'[éﬂ'*ﬁ -
(1) STafd gar @ aren Mg 2. W g
Fferm & agiw ﬁmﬂgﬁtl ” =
(2) ST a2 aren ger st @ siftreen
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@ S 5 8, 1 & v siftvga B ]
(4) SR ¥ § 5 # 98
Question No.11.

With the aid of a photostat copy of a sale deed, a person wishes to prove sale of a
property. He has to prove first that:-
(1) Photostat copy is obtained through a mechanical process.
(2) The photostat copy is a true and correct copy of its original.
(3) The original document has been lost.
(4) None of the above.

Jo00
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Question No.12.

A school teacher during school hours was found in restricted military area. He
defended himself by stating that he was authorised to enter in the restricted area.
The burden to prove that he was authorised to enter in the restricted area, is
upon:-

(1) The authority that regulates entry in restricted area.

(2) The Security Guards of the area.

(3) The person who was found In the restricted area.

(4) The officer who found the person present in the

restricted area.

U 0oo

U W 12,
UF Thol s, oty #
Pl & 5 A &7 % Waw o @ fog g ¥ 98 wfe vhatua & &
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Question No.13.

A legally wedded person is found guilty for commission of an offence punishable
under Section 8/16 of the Narcotic Drugs and Psychotropic Substances Act, 1985.

Whether benefit of the provisions of the Probation of Offenders Act, 1958 can be
given to such person?

(1) No

(2) Yes

(3) Yes, by giving special reasons for that
(4) Yes, if the accused is physically disabled.

0ooo
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Question No.14

What does “Production” means under the Narcotic Drugs and Psychotropic
Substances Act, 19857

(1) Separation of Opium, Poppy straw, Coca leaves or
Cannabis from the plant from which they are obtained. L
(2) Refining and transformation of narcotic drug. ]
-
Ll

(3) Production of Opium by series of operations.
(4) None of the above.

maﬂﬂfﬁaﬂ?qﬂmt{mﬂaﬁe‘rﬁm 1985 & ofi “Seare’ @ T afang &7
(1) I®H, SR, BieT @ qfeadl a1 Bafe & oY

det |, R e @ 2, ouw A wm (]
(2) v sirafer &1 aftepwor ale warRor -
(3) mwag wfFmanl g ¥ F1 e | ™
(4) ST | & 2iF T8 (]
Question No.15.

"B, an unmarried person, who is not a member of Scheduled Caste or Scheduled Tribes,
informs the police that his wife has been grieviously hurt due to throwing of Acid by “C”,
who is a member of Schedule Caste. On basis of this information police lodged a case
against “C" for the offence punishable under Section 326-A of the Indian Penal Code. "B"
commits an offence under:-

(1) Section 425 of the Indian Penal Code.
(2} Section 3(1)(ix) of The Scheduled Castes and

the Scheduled Tribes (Prevention of Atrocities) Act, 1989
(3) Section 3(1)(xi) of The Scheduled Castes and

the Scheduled Tribes (Prevention of Atrocities) Act, 1989,
(4) None of the above.

U0 00
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(2) st = 3(1)(ix) srgfee Sfd ok o
SNt (srareaR e affee, 1989, & anfF |

(3) arrfa ey 3(1)(xi) srTgRE Wl SR sEfR
e (Srearar fare) sffas, 1989, @ i
(4) Sudram | | & wE
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Question No.16.

What sentence can be awarded to a convict for offence under Section 138 of the
Negotiable Instruments Act, 1881:-

(1) Imprisonment for a term, which may extend

to three years or fine upto one lac rupees or with both. il
(2) Imprisonment for a term, which may extend to two

years or fine, which may extend to twice the amount

of Cheque or with both. [
(3) Imprisonment for a term, which may extend to six

months and fine equal to the amount of Cheque or with both.
(4) Imprisonment for a term, which may extend to

one year and with fine, which may extend to double

the amount of Cheque or with both.

U0

W99 HET 18,

W fofa sifeam, 1881 @ ar 138 @ wwla Sefig aifde @) s A @ @t
SUSIR Wer A o W 8-

(1) T o 9% F ISR &1 RE™ JGT 0F TE
W aF FulET serar I
) & T GF B A P PRETE @ FHA A
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(3) B 78 6 & AW 7F DNEW Td 96 31 Ay
@ AR BT FHAT ArEr
) @ 7% @ B JAf 9% FNEW 1@ d6 @ g
U aF & FEA AEr 2

ool

Question No.17.
The General Rules (Criminal), 1980 have been made by the:-

(1) Governor of Rajasthan in exercise of the powers
conferred by proviso to Article 309 of the
Constitution of India.

(2) Governor of Rajasthan after having consultation
with the Rajasthan High Court.

(3) High Court of Judicature for Rajasthan, in exercise
of the powers conferred upon it by Article 227 of
the Constitution of India with approval of the
Governor of Rajasthan.

(4) Chief Justice of the Rajasthan High Court
exercising powers under Article 227 of the
Constitution of India.

0 00

]
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Question No.18.

When the amount of fine, compensation or other sum, deposit, penalty or fee is
paid into a Court of Judicial Magistrate, then the Presiding Officer of the Court shall
send the money to the:-

(1) Bank having account of the Court.

(2) Concerned Chief Judiclal Magistrate,

(3) Scheduled bank authorised to receive
money on behalf of the High Court to which
the Court of Judicial Magistrate Is subordinate.

(4) Nearest treasury or sub-treasury or scheduled
bank authorised to receive money on behalf
of the Government.

Ue W& 18,
o S, wfER o e ol P, i o B @ 9 @
Afoge @ <arreg 4 fear omar 2, & e #1 derie s

(1) &% =1 Rrad rnea & @ @)

(2) ¥9E 1= ® Aforge 31|

() T & @1 ot IW S e @
forq If¥r & g witea @ R sy
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@ WE ¥ R W FA B oy wliga safa ¥ @)

ER
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Question No.19.

The phrase “a motive or reward for doing” used in Section 7 of the Prevention of
Corruption Act, 1988, indicates:-

(1) A public servant, who habitually accepts
gratification to discharge duties entrusted to him.

(2) A person, who by corrupt or illegal means obtains
valuable things for other person.

(3) A person, who receives a gratification as a motive
or reward for doing what he does not intend or Is
not in a position to do, or has not done.

(4) None from the above.

JU 0 0

UY HET 19, '

Eﬂﬂ:ﬁﬂﬁ'ﬂriﬂﬁﬁﬂﬂ.mﬂﬂﬂﬂm? UYE U B @ fAU Rq @1 M uwe
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(1) T &6 Vs, W 99 R T ady
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(3) TF =¥, ot 98 a0 F B v &g B w9
R &% &1 s € & yorar a8 0w B 9

Mﬁaﬁﬂwvﬁaﬁaﬁﬂtqﬁﬁwmmﬁl
@) SR § § Fd T8

Question No.20.
Which of the following is correct statement?

(1) The Special Court shall try cases in
camera and In the presence of the parents
of the child or any other person in whom the
child has trust or confidence.

(2) The Special Court shall ensure that the child
Is not exposed in any way to the accused
at the time of recording of the evidence,

(3) The evidence of the child shall be recorded
within a period of thirty days of the Special
Court taking cognizance of the offence and
reasons for delay, if any, shall be recorded
by the Special Court.

(4) All the above.

o 0 0
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PARTB-91T § Marks/3% — 80
SUBJECTIVE/NARRATIVE
favafrs /quies

Attempt all 12 Questions. Question No. 1 to 10 carry 6 marks each.
Question No. 11 carries 8 marks and Question No. 12 carries 12 marks.

W 129 & IR AR | we e 1 @ 10 70 @ 6 o PafRa €1 we wer 14
@ 8 3% Faia § vaq ve = 12 @ 12 oie Puifa &

Question No.1: : (06 Marks)

What are the tests to understand the principles of *Rarest of Rare Case*? Explain
with the aid of leading Supreme Court judgments.

g W gevon Ame @ R @ waem 3 Tur odev 8?7 wats e @ sl
fota &t were @ wwEEd

Question No.2: (06Marks)

In light of the relevant provisions of Code of Criminal Procedure write short note on
following:-

(Each short note carry two marks).

VS Wi Wit & yniftE s @ wer ¥ P woag Ruh - (ee @
Rt &g 2 )

2(i) Compensation to persons groundlessly arrested.
PR TR sar T afied & sl

2(ii) Procedure of arrest and duties of officer making arrest.

froard @ uftear sk Fear® o 9@ e & ada |

2(iii) Procedure in case of insolvency or death of surety or when bond is forfeited.
ufer] & fearferar 81 WM a1 SEE AR &1 OM W W 9 B GAEET B O @
o ¥ ufeear |

Question No.3 (06Marks)

Explain the procedure that is to be followed on failure of an offender released on
probation of good conduct to observe the conditions of bond. '

UE el e weraver @ ofden w e T # B waum @ gl o sure §
IJAHE Ve U AYATE WM arell Wikar wiEEd |
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Question No.4: (06Marks)

Answer all the three questions. Each question carry two marks.
i A4 e o1 9 ¥ ) vlS g B D siw 2

4(i) A person who is not a member of Scheduled Castes or Scheduled Tribes,
holding the post of Tehsildar, commits an offence described under Section
3(1)(xv) of The Scheduled Castes and the Scheduled Tribes (Prevention of

Atrocities) Act, 1989, What is the minimum punishment that should be given to
such person?

% @fed o 6 i iy @ sufe ol o wew 98 & aediee @

Ug J1RT wY T 8, Syfua Wiy 3R sl Sl (@reamen Prawen) siife,
1989 P ORI 3(1)(xv) # affa s wilRG wwar 8| W @l &) 71 7o qve
fan s =nfeg? |

4(ii)Discuss the provisions relating to presumption as to offences under Chapter-11

of the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Act, 1989.

s oy v arggfoa wenfa (srrEr fawe) sfifas, 10se @ T s
& HUF Sl B AR W g SR s @ gt Sif

4(iii) Discuss the provisions relating to removal of person likely to commit offence

under Chapter-II of the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989,

Qﬁrmﬁammaﬁhﬂmﬁraﬁ?aﬂf&amﬁ@mﬁnm
AT, 1989 F TR = @& fF AW R WA @ waEE & 9 ger
AH Wt wraaE @ g9t g

Question 5: _ (06Marks)
Answer all the three questions. Each question carry two marks.
Wl A1 Wl &1 Sa | UlAS W & T 3P 2

5(i) What is the procedure given in the Protection of Children from Sexual Offences

Act, 2012 in case of commission of offence by a child and determination of age
by Special Court?

UF qEE g el qRe @ oafed wve R Ay ey gw sy & Pafe
T B A § Afre et | st o1 w@weor afifan, 2012 § w1 oufar @
T 87

>(ii)Discuss the provisions for medical examination of a child under the Protection
of Children from Sexual Offences Act, 2012,

oiffr STl ¥ TSl 1w affEE, 2012 @ o ve e @ Rifrad
when #q A T wewrm @ 9of HRA )

2(iii) What is the object for enacting "The Protection of Children from Sexual
Offences Act, 2012"?

oIt Rl | qree! F1 wWREw AR, 20127 F 9 9F @ 92 T 27
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Question 6: (0O6Marks)
Answer all the three questions. Each question carry two marks.

T A W B SR | UlE 9 @ 2 ol 2

6(i) What does “child in need of care and protection” means under Juvenile Justice
(Care and Protection of Children) Act, 20007

PR =g (Fee & s IR Heww), AR am, 2000 @ el du—tw el
WO ® foT oTewowg i | 991 A 27

6(ii) In which circumstance a High Court may exercise powers conferred on a
Juvenile Justice Board?

e aRftefy # o 9w ey e < 92 &) ve ufteal o wghr &% g
144

&(iil) What does "fit institution” means under Juvenile Justice (Care and Protection
of Children) Act, 20007

fraiR =g (Feat @t - v W), AfRfATE, 2000 3 i gm wer @
Tar yfve &7

Question 7: (06Marks)

Write a short note about the following in light of the provisions of General Rules
(Criminal), 1980. (Each short note carry two marks).

TR Frgm (Sfes), 1980 & wrEuHT $ ue ¥H e & wesm | oy ool fifed
e @y fourh & < o B) '

7(i) Matter of public importance disposal thereof.
el A8cd B JHe 3R IS e

7(il) Daily cause list.
e g @

7(lii) Disposal of fire arms.
g I &1 AR

Question 8: (06Marks)

What precaution an investigating officer is required to take while making entry into
a building, search, seizure and arrest as per the requirements of Section 42 of the
MNarcotic Drugs and Psychotropic Substances Act, 19857

wus AN v w= wd gent afRfRm, 1085 A AR 42 § ER F=EOT SRET
oI 5 9o ¥ vfdw 29, gondl &=, @ el s RN &9 §Ha T wEn
YA Tey?
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Question 9: (06Marks)

Mr. "A”" is owner and Manager of Hotel Sarovar. The Hotel Sarovar is situated at the
bank of a lake in Ramnagar. Water of the lake is mainly used for drinking purpose.

From 1.6.2015 to 5.6.2015 a huge quantity of dirty water and rotten food material
was discharged in the lake from the hotel and that fouled the water of lake.

Whether Mr. "A" has committed any offence under the Indian Penal Code? If
yes, then on basis of the given facts frame charge of offence against Mr. “A", by
treating yourself as Mr. )", Judicial Magistrate, Ramnagar.

Y Bed HaR @ Wi iR e | gled e TR @ vh A 3 AR
Rerm ® | 9 &1 9@ yema: 99 @ W forar o 21 RA1F 01.062015 2 05.06.2015 9%

9@ Eled g AN AE § T o ek W @ e 9 6 vaie @ 1E R
¥ & ol g 81 |

A Y A AR Tv8 Wi @ arfe w9 s wifta fear? aft & d) o
Id A W, e AfRge, TR wWEe g A T deat @ amen w® A e @
fawg o &1 IR TaEd |

Question 10: (06Marks)

Answer both the questions. Each question carry three marks.
3T U BT IR ¥ | uE v @ § ofw 2

10(i) Criminal misconduct by a public servant under Prevention of Corruption Act,
1988,

weEN farer A, 1088 & anfH @ Wad g e AgEr|

10(ii) Power of Court to release certain offenders after admonition.

HTY JIRAl I AT & TR BI§ o1 & UG B wdd |

Question 11: (0BMarks)

Discuss the law relating to criminal intimidation by referring relevant case law. In
what way extortion is a different from criminal intimidation?

IqueE A o el [ W wa Foil & eaen @ 8t =t AR sEm
fFa yer ¥ e sfEe @ B e 87
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Question 12: : (12Marks)

On 2.2.2015, at about 07:30 PM, a woman was brought to the Government Hospital
for treatment being suffered by serious burn. A statement made by the woman was
reduced in writing by Station House Officer, Police Station Sadar. As per the
statement, name of the woman was ‘Kamla’ and she was residing with her husband
‘Mohan’ in a small house of one room, kitchen and toilet. Mohan was In habit to ll-
treat her and he was also having illicit relations with some other woman. On
2.2,2015 at about 06:45 PM Mohan came to home and poured kerosene on ‘Kamla’
and then put her on fire. He then fled from the house. Hearing screams, neighbours

came to the spot of occurrence and poured sand and water on Kamla. She was then
brought to hospital by them.

On basis of this statement a case was lodged against Mohan and looking to
the serious condition of Kamla her dying declaration was also recorded by
competent Magistrate after taking necessary certificate by treating doctor. Before
the Magistrate, Kamla reiterated whatever she stated to the Station House Officer.
During the course of treatment Kamla died on 2.2.2015 at 11:30 PM. The police
after regular investigation submitted its report to a competent court and on basis of

that Mohan was charged for an offence punishable under Section 302 Indian Penal
Code and he was tried for that.

In trial, prosecution produced Investigating officer, the Magistrate, who
recorded dying declaration, the treating doctor and the doctor who conducted
postmortem In evidence. The documents prepared during the course of

investigation were also exhibited. Accused Mohan did not produce any evidence in
defence.

On basis of these facts, write 2 judgment convicting Mohan and sentencing
him suitably.

fami® 222015 @ Hear § @¥% o730 wW, W ¥ Wl e AfEenr @ STER g
v fafcare ¥ o T S wiRer g R ™ wwE o ameh @, W @
YR e e g faa fom | RA ™ e @ seeR wften @ T Cewen e
IR g8 Sud ofty “AET @ WY (@ W, W o viered T o W § W@ ot
Aige @ IHS W qAgER I D aEd A AR Iwd 5 erw wften @\ adu
= M 4| Rels 222015 B G § HU9 0645 T AET TR ST AR BHAT W
fiedl @1 a9 ey 9 T oM A1) 98 R ER W 9 | Reem @ amars geaa
S He W W A @R Fwer w® fAEd ik ol @) 39 9% @8 9E e g
fafecarerg a8 4|

TH TH @ AUR W AET 3 A%g U AT g9 fhar AT ol SEE 4 TR
frfy @f d@d g W Afe g, YUER o A fafeeas | gevae wEor o=

UISl Y THS! TogPreld HUA qof [yl 74| Aforge & THE BHAT 7 T8 BT Hl
g8 R "E JREN & FE gl off| Pl e & a9 gfoe o wem smaren
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